
CITR1L AL1INI STRATIVE TRIBUNAL 

3c 

No.O.A.978 of 1997 

Date of order s 4.2.2002 

P resent $ Non' b]. e Mr. J usti ce G,Le G,ta,, Vice.. Qi tmt an 

Non' ble Mr. S. Biswas. Mministrative Mnber 

A(IR CH, Njrn 

vs. 

UNION Of INDIA & ORS. 

For the applicant 	* Mr. B. Mukh en ee, co w sel 

For the respondents s Mr. PK. Arora, oosel 

ORDER 

/ 

Ld. cotuisel Mr. B. Mukherjee says that he does not 

want to press this application since it has become intractuous. 

The application is, theretore, diissed as having be=e 

infrctuous. 
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